PAssep BY THE LEGISLATIVE CoOUNCIL OF INDIA.

2

(Received the assent of the Governor General on the 12th March 1860.)

7 .‘:c‘z.'rid management of Electric Telegraphs in
India.  * . &

AS it is expedient that&better—rprovision should be made for regulating
the establishment and management of lines of Electric Tele-
graph in India; It is enacted as follows:(—

Preamble. -

B

I Act XXXIV of 1854 (for regulating the establishment and management of

| Electric Telegraphs in India) is hereby repealed, except as

to any act or offence which shall have been done or com- | :
mitted, or+to any fine or penalty which shall have been incwrred, or to any pro- t
ceedings which shall have been commenced, before this Act shall come into '
operation, and except also as to any license for the establishment of a line of

 Electric Telegraph granted under the said Act. All things dope under the
authority or in pursuance of the said Act, shall be as valid and effectual as if' this
Act had not been passed. ’

Act repealed.

;
3
3

II. Within the British territories in India, the Governor-General of India

Governor General in  in Council shall have the exclusive privilege of establishing
SCI;‘;‘%“;}vﬁfelgzvjfﬁgia‘ﬁﬂﬁ lines of Electric Telegraph. Provided that the Governor-
ing Hlectric Telegraphs.  (Goperg) of India in Council may grant a license to any person

Proviso. or Company to establish a line of Electric Telegraph within
any part of such territories, which license shall be revocable on the breach of any
of the conditions therein contained.
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ACT No. VIII OF 1860.

III.

Whoever shall othermse than under a license duly granted as afore-
Penalties for estébligh-: : ;

on7of such’license maintain,
E%r?;ean a%lf?é’ﬁr‘?cg llf]:lg 5 B ithin ‘the said territories, shall
graphs. C A be Lable to a finenot exceeding one thousand Rupees, and
for every week-during which such line Afhall be ma;mtamed sha.ll be liable to a
fmther ﬁne not exceedmg five hu dre Y

IV. Whoevef shall use a line ofElectnc Telegreph, knowing or having rea-

Penalty for using or SOD 10 believe that it. is an unlicensed line, for the purpose of

working such Telographs. sending or receiving messages, or shall perform ary service

incidental thereto, shall for every such oﬂ'ence be liable to a fine not exceed
ing fifty Rupee

vemor-General of India in Councﬂ may, on the occurrence of
- any’ public emergency, take temporary possession’ of any
* line of Electric Telegraph established under license Wlthul
the said territories.

way  Company, on being required so to do by the Governor-
= ‘General of India in Council, shall permit the Government
on:Iénd - to establish upon the land of such Company adjoining the

: line of Railway, a line of Electric Telegraph, and shall

- giveenery: reasonable facility for establishing and using the same.

VIL The Governor-General of India in Council may from time to time
Governor-General i frame rules for the conduct of Electric Telegraphs established
&’ﬂﬁ;ﬁcﬁmﬁe mules for by Government not inconsistent with this Act, and therein
ment Telegraphs. prescribe the regulations, conditions, and restrictions ac-

cording to which all messages and signals shall be transmitted.

VIII. The Government shall not be responsible for any loss er damage

which may occur in cons n

Government not res. y onsequence of any person employed
ponsible for loss or da- by the Government in the Electric Telegraph Department
- Inage. .

8 failing to transmit with accuracy any message entrusted to
him for transmission ; and no such person shall be responsible for any such loss

or damage, unless he shall cause the same negligently, maliciously, or frandulently.

Whoevel shall, without permission, enter into the signal room of a
g Government Telegraph Office, or shall refuse to quit the
~same on being requested to do so by any Officer or servant

employed
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employed therein, or shall wi]fu]ly-obsﬁruc’:t or impede any such Officer or ser-
vant in the performance of his: d,uty, shall be liable to a fine not exceeding one
hundred Rupees. ~ '
X.  Whoever shall wilfully cause or: atteinpt to cause any interruption to
Penalties for cuttingthe ° the transmission of signals along a line of Electric Tele-
line. - graph estziblisbed by the Government, by cutting or injur-

ing the wire, or by injuring any portion of the line or posts or any instrument

or apparatus, or by any other means, shall be liable to Imprisonment, with or
without hard labor, for a term not exceeding two years, or to fine, or to both.

XI. Whoever, being in the employ of the Government in the Electric
Pénalties for omitting Lelegraph Department shall wilfully secrete, make away
gl’esst;gg:f;tfof 1d1v§ﬁ§1‘;f§ 'with, alter, or omit to transmit any message which he may
messages &e. * have received for transmission or delivery, or shall wilfully
or otherwise than by the Official order of a Secretary to the Government
of India, or ‘Government of Madras or Bombay, or Lieutenant-Governor of
Bengal or of the North-Western Provinces, or of the Punjab, or Chief Com-
missioner of Oude, or such other Officers as the Governor-General of India in
Council shall authorize to give such order, divulge any message or the purpors
of any message or signal to any person not entitled to receive, or to become
acquainted with the same-—shall be liable to be imprisoned, with or without
hard labor, for a term not exceeding two years, or to fine, or to both.

XII. Whoever offers a bribe to any person in the employ of the Govern.

Penalty for offering o 1aent in the Eleclric Telegraph Department in order to
bribe. induce such person to act in a manner inconsistent with his
duty, shall be liable to be imprisoned for a term not exceeding six months, or to
fine, or to both. | |

XL Whoever, being in such employ, shall be guilty of any act of
drunkenness, carclessness, or other misconduct, whereby
the transmission or delivery of any message shall be en-
dangered, or who shall loiter or make delay in the transmission or delivery of
any message, shall be liable to lmprisonment, with or without hard labor, for a
term not exceeding three months, or to & fine not excccdmo one hundred Rupees,
or to both, : -

Penalty for misconduct.

Whoever

X1V,
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ACT No. VIII 5. 1860.

.Hélli:’tmnsmit by the Electric Tele-
Pena.hhes for sendins g "grdphi'? shich the prescribed charge has

messages without pay-"' not béen paid; t,en(i]ng thereby to defraud the Govern-
ment fo Government. “ment, shall:be ‘hable to ‘be unpmboned, with or Wlﬂ.louﬁ

XIV. Whoever ‘bein

hard labor, for a term not exceeding two yeats, or to fine, or to both.
XV. Whoever shall transmit or cause to be transmitted by an Electric
Penaltles fOl seudmg Telegraph eSta'b]j‘Shed by Government a lnessalge WhiCh ‘he
fabricated message. knows to be false or fabricated, shall be liable to be im-
prisoned, with or without hard labor, for a term not exceeding two years, or to
fine, or to both. -

&

XVI. Any person not being a European British subject, who shall beyond
L the local limits of the jurisdiction of a Court of Judica-
Jurisdiction beyond lo-

cal limits of Supreme ture established by Royal Charter, commit any of the
Court. offences mentioned in Sections X, XI, XII, XIIT, XIV,
and XV of this Act, shall be punishable upon conviction by any Magistrate with-
in whose jurisdiction the offence shall be committed. If any such offence be com-
mitted beyond the said local limits by a European British subject, the offender
shall be punishable upon conmctlon before a Court of Judicature established by
Royal Charter. '

-XVIL.  Any person, whether a European British subject or not, who shall
Turisdiotion within locst  Within the local limits of the jurisdiction of a Court of Judica-
limits of Supreme Court.  tyre established by Royal Charter commit any of the offences
referred to in the last preceding Section, shall be punishable upon conviction
before such Court. .

.

XVIIL.  Any person, whether a European British subject or not, who shall
Fines how to be ad- D® ‘gm"lty of any offence, for which, according to the pro-
judged. - visions of this Act, he shall be liable to a fine only, shall
be punishable for such offence by any Magistrate of Police for any of the Presi-
dency Towns of Calcutta, Madras, and Bombay, or for the Settlement of Prince
of Wales' Island, Singapere, and Malacca, Magistrate, Joint-Magistrate, or person
lawfully exercising the powers of a Madgistrate, within whose jurisdiction the
{fence shall be committed ; and any person hereby made punishable by a Magis-
POhce shall be pumshable upon sununary conviction.

-;XIX; tAu
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XIX. Al ﬁnes imposed.. undex: the authority of this LX(J for offences
“punishable. by fine only, by.any Police Ma,ommte, Magis-
trate, Joint-Magistrate, or person lawfully exercising the
powers of a Magistrate, may, in case of non-payment thereof, be levied by distress
and sale of the goods and. chattels of the offender, by warrant under the hand of
any of the above-named Officers, and in case any such fine shall ‘not be forthwith
“paid, any such Ofﬁcei* ‘may order the offender to be apprehendedsand detained
i safe custody - until the retwrn can be convemently made to such warrant of
distress, unless such party shall give security to the satisfaction of such Officer
for his appearance at such place and time as shall be appointed for the return of
the warrant of -distreés, and such Officer may take such security by way of recogni-
. zance or otherwise, and if, upon the return of such warrant, it shall appear that no
sucffiient distréss can .be had whereon to levy such fine, and the same shall not
be forthwith: ]{)aud7 or in. case it shall -appear to the satisfaction of such Officer,
By the confession: of the- party -or otherwise, that he has not sufficient'goods and
chattels wherdupon such fine or sum of money- could be levied if a warrant of
istress were issued, any such Officer, by warrant under his hand, may commit
"the offender to prison, there to be imprisoned only or to be imprisoned and kept

Tmiprisonment if mo 10 hard labor; according to the discretion of such Officer,
sufficiont distress, &c. for any term not exceeding two calendar months Whele
the amount of the fine shall not exceed fifty Rupees, and for any term not ex-
ceeding four calendar months where the amount shall not exceed ome hundred

‘ Fines how levied.

Rupees, and for any terin not exdeeding six calendar months in any other case;
the commitment to be detenninable in each of the cases aforesaid on payment of
the amount. |

XX, If any Servant of the Government, employed in the Electric Tele-
 Authority to punish graph Department within the dominions of any Foreign
Government Servants who  Prince or State in alliance with the Government of India

commit offences against . . . . . i
zg:; Actin Foreign terri. i which an Electric Telegraph is established by the
Government, shall within the dominions of such Prince or

State commit any act hereby prohlblted or omit to do any act hereby requn ed to
be done by any person similarly employed within the British territories in Indla
such Servant.of the Government shall be guilty of an offence, and on conv1ct10n
‘thereof shall be: punished in the same manner as if such act had bcen done or
omitted within the said last mentioned territories; and every such person may be
tried, convicted, and punished cither by fine or othqu,, accmdmg to the nature
of tlie offence, by any Court or Ofticer duly empow ered by the Governor-General
b
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* forfeiture.
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of India in Council to take EOgnijzange?o‘f‘offences committed in such dominions
by Servants of the (foverntwent, or.by .any Coutt or Magistrate or other competent
Officer in any part of the British territories in India in the same m‘anner as if the
offence had been committed in such part of the said territories.

XXI. The word “Magistrate” in this Act shall include Joint Magis-
trates and persons lawfully exercising the powers of Magls

Explanation of terms. 3 .
trates, and the word ¢ Fine” shall include a penalty or

XXIL. It shall be lawful for the Governor-General in Council to frame
Governmenlt to frame ;ule]j for the iond}lllct zf any (];llect{ic lTelegraph established
les for T hs es- cense er t ct, t X
tablished by lioonse. es- Dy und is and to declare from time to time
what portions of this Act shall be applicable to such
Telegraph and to persons using the same, or employed in connexion therewith
And to declare Act ap It shall also be lawful for the Governor-General in Council
licable to Telegraphs es-
plicable fo Telogmap) l‘sxtfssh to declare from time to time that this Act, ox such portions
%errltones by Foreign thereof as may be specified, shall Dbe applicable to any
owers. Electric Telegraph established or to be established within
the British Territories in India by any Foreign Prince or State with the consent
of the British Crovernment and to persons using such Telegraph or employed in
connexion therewith.




